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Hon’ble Smt. Lakshmi Swam1nathan Vlce Chairman(J)
Hon’ble shri Govindan S. Tamp1 Member (A)

Aarvind Kumar and Others

lev1ew applicants
VERSUS
Govt.of NCT Delhi and ANr.

Respondents
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Review application (RA 191/2001) has pbeen filed
by the applicants in 0A 821/2000 praying for re-call of
the Tribunal’s order dated 28. 3.2001 and to reatore the

OA for hearing.

2. We have carefully peﬁused the gfounds taken

in ~the R.A. In paragraph 5 of the RA, the applicants

_themselves have stated that Jthe application was
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dlsmlssed partly for default, none ha#ing appeared for
the applicants and partly on merlts on the ground that
none of the reliefs prayed for by the applicants
»urv1ved..," In the R.A., the reasons have been given
as to why the applicants Counsel could not be present
when the case wWas l1isted for final hearing and disposed
of by an oral order dated 28.%.2001. Even 1f the
ground taken by the applicanﬁ”é counsel for not being

present on that date is accepted, it is relevant to
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mention that no grounds as contained under the

provisions under Order 47, Rule 1,CPC read with Section
22(3)(f) of the Administrative Tribunals Act,1985,have
been taken in the RA. The applicants themselves have
stated that the case had been dismiésed on merits also.
Therefore. in the absence of any efror,apparent on the
face of the record or sufficient reasons as provided
under these provisions which are applicable to R.A.,RA
cannot be allowed. 1t is settled law that the same
ijssues which have already been dealt with in the
Tribunal’s order dated 28.3.2001 gannot be re—agitated
in the Review Application as if it is an appeal.

% For the reasons given above, RA 191/2001 is
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(smt.Lakshmi Swaminathﬁg’)
vice Chairman(J)

¢

sk




